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Union of India and Respondents
Mr. R.N.Mathur, Counzel for b
Mr. S.S.Hasan, Counssl for the Respondents
CORAM:
HOM'ELE MF.M.F.VEFMA, MEMBEF (A)
HOMN'ELE MF. FATTAN PFAVASH, MEMEEFR(J)

ORDER

PER HON'BLE MR.N.K.VERMA
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In this OA the applicant had 29
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the ordesr &t Annsxure-21 dated 16-6-23 Iy which hs has

been posted to the »f Pharmacist at the minimum

scale of pay with@rﬂia benzfit of senicvity, promoticon,
increment of pay and bacll wagss for the pericod that he
was out of job. In this connection, Shri Matchur, learnsd

counsel for  the zpplicant veferred to the ordzr in QA

No.852/89 Iy which the applicant was given f£ollowing

"The orvder <f ithe Diaciplinavry Authority and the

Appellate Authority ave modifisd suitakly =6 that

the spplizant be reinztated with immzdiats sffect in

gzrvice., However, he will not be =zntitlzsd for =ny
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bhacl wagesz

his joining back in ssrvice.

In the concluding pavagraph 5, the Tribunal also ordered

as under:

Howsver, he will not be entitled to claim  any
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to the benefit sxtendsd to hiz Jjunicrs on account

of the removal ovdszr, during the interim pericd

"from 1975 to 1993."
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no ordzr precluding him from carning any

the respondents have complied with the order of fhe

Tribunal dated 11-5-93 as they wvundevstood it.
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2. We have given Jdus
argqumsnts of boith sides. It iz amply clzar fvom the
order of this Tribunal that

the time of his removdl. He should, thervefors, hbe ined
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he zame ztag. nay 2onle which he was drawing at
the time of his rvremovzl. Once he has bezn taken baclk on

due incremeni from that Jdate as
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ie admizzible for the 2aid post. Shri Mathur alaso stated
courss oif avgumanta  that  the job  of
mzrgsd wiith the Pharmacizt

Gr.II. If it i3 3¢, the fitment in correspondsl

(]

Fharmacizi of thessz gradesz shal Le decided a3 per

rules.
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accordingly. No costs.

fos Wby

(Rattan P ~akash) (N.K.Vefma)
Member (Judl)

Member (Admv)



